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Dated ¢ Allahahad the 7th day of Becember,l1°95,

(UWORWM Hom“r. T L. Verma, Member-=J
Hon Mr . 9;:..aVQva Membhor-A.

Civil Micc, Contempt Fetition No,183 of 1904,
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Ramii 1al S/o, Sri Lakshman Singh

R/o, 56/08/29, Namla Fakir Chand Chow

Near | Colony, Anra. ’
At present posted as S.0.M,(Sub

Ovarsheer Mistri) Thdar &,3 N Central

> 7/
seessnsssBpplicant/
Fetit ioner

(Ry Adv, Sri K,S.Kushwaha)
Versus

1, R3andra Math, Chief Farsonnel Officer,

Ennineer Rombay V.7 .Central Railvay,

2, Vined Kymar Agraval, Divisinnal Railway

Managar, Central Rail av, Thansi,

3. Manoj Fandey, Senior Divisional Fersonnel OFf

Cantral Raik ay, Thansi,

® 5 8 & 8 0 4 & 3

(By Ayncats Sri G, I, Aparval)

ORD = R (Oral)

/
{By Hon'ble Mp, T, 1, Verma, JM )
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: Thig application h3s hasn filad for
- alleaed breach of the direction issued by this
VA Tribunal in O, A, Ngo,7C1l of 1°24,
2. The aforssaid O0,A, vas fildd by the
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arr licant for issuing a directinn to the

ds

r2sponidents to dispose of the rapressntat ion

(e

dated 27,1C.1993 filed by the applicant, Tre
aforesaid O,A. was allowsd and the respondents
ware diracted to disnosa of the raprasentation
filed by the applicant within three months from
ths Aata 3§ this order by issue of speaking

» 1ie2nt is that

73

order., Tha arisvance of the ap

the respondents have deliberately and

intent ionally winlated thae aforscaid direct ion

(@8]

; The raspondents have deniad the

allerat jons by filing cowiter-affidavit. It

41

has been gtated that the petitioner!

|4

darad

representat ion datad 27,1C,1223 was cons

(4]

by the competent authority anmd it vasg dacided
that h2 should be agiven an opportunity to
appedr at the vritten test. for promotion to
I.0,W.I11I and that the pet itioner had
appaared at tha test held on 10,12,1004 | The

direction of the Tribunal thus, has bean

[

substantially comp

for contempt of Courts has been made,

4, Ye have heard the counsel for the
respondents and perused the record, The
represedtstion dated 27,10,1903 filad by t'e
pet it ioner has bheen disposed of by the resnonie -
ts in purcuance of the aforecail direction, i§
horne nut By the order pefeadrat Annexure-l of
the C,C.A, The petitioner hasL;n para 12 of his
rejoinder-affidavit Wimseld admitted that he had
o2 : C AL Thiech wa hel
appeared at tr said examination which waes ne.id

contd, on nace 3=
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5, From what has been stated aboe, it is

thus clear that the directions issued by this

Tribunal in C.A No,701 of 1994 have been

substantially been complied with, Hance no cas2 for

h

act ion for contemnt of Court n3s been made out, This

w

contempt proé¢eeding is therefoa 2, dropped and the

not ices issued to the rasponidents are discharaed.
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